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(I) 

12. Manipur 

13· Meghalaya 

'4, Nagaland 

15· Orissa 

16. Punjab 

17· Rajasthan 

18. Sikkim 

Ig. Tamil Nadu 

20. Tripura 

21. Uttar Prade3h, Cla~s I, II & III 
Class IV 

22. West Bengal 

Thelts in ShaUfamar Bagb 
Delhi 

4171. SHRI HARIKESH BAHADUR: 
Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether it is a fact that a large 
number of theft cases have recently 
occurred in newly developing colony 
·Shalimar Bagh, Delhi; 

(b) if so, what security arrange-
ments have been made for about ~lOO 
families who have already been resid-
ing there; 

('c) whether any Police Post has 
been sanctioned for the colony; and 

(d) if so, when it is going to .start 
functioning? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AF-
FAIRS (SHRI DHANIK LAL MAN-
DAL): (a) to (d). 7 cases of thefts 
were reported from the area during 
the period from lst January 197a to. 
31st July 1977. Day and night pat-
rolling is being arranged in the area 
to prevent incidents of criJIle. No . 
Pollce :Pbst has been sanctioned for 
:this colony. 
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P_ODS In Delhi Pollee 

4173. SHRI CHATURBHUJ: 

SHRl UGRASEN: 

Will the Minister Of HOME AF-
FAIRS be pleased to state: 

(a) whether 9 Inspectors already 
promoted on ad hoc basis in Delhi 
Police were not confirmed and 'J~Illv' 
ted as a result of introducing a .sYJtem 
()f giving or earmarking marks hr {ij 
taking part in various games duridg 
student period; (ii) commenduti')o 
certificates, (iii) integrity and honesty 
in service. etc., at the time of i.1~,er
view of the candidates in DPC for 
giving them 'F' list or promoting them 
to the rank of Inspectors; 

(b) if so, the jurh;diction for giv-
ing marks for games twice in the 51.:1'-

vice when this aspect is given due 
.consideration and weightage at the 
time of recruitment in Police 5'01 ce; 

(c) whether it is a fact that this 
.controversial system of marking in 
respect of above factors was scrapped 
jn 1967j and 

(d) if so, the reasons fOr introduc~ 
ing this controversial system when 
it was scrapped in 1967, and whether 
it is proposed to scrap this system 
and cancel the promotion list? 

THE MINISTER OF STATE ,N 
THE MINISTRy OF HOME AFFAIRS 
(SHRI DHANIK LAL MANDAL): 
(a) and (b). Accordini to the Delhi 
Police, 19 Sub-Inspectors who had heen 
promoted as Inspectors on an ad hoc 
basis in 1977 were considered by the 
Departmental Promotion Committe~. 
lOot these SUb-Inspectors were COn-
sidered suitable tor admission to the 

promotion list. The remaiIiinl 9 who 
failed to make the grade had 10 he 
reverted to their substantiVe rank or 
Sub-Inspector. While at the time of 
rcruitment some weightage is given 
for sports activities, distinction in 
sports, after jOining the service is 
also given weightage at the time of 
promotion. 

(c) and (d). Prior to 1967, prolno-
Hons were made on the basis af writ-
ten and physical test but this system 
was scrapped following High Court 
judgment, where in it was observed 
that under the Punjab Police Rules 
there could be other method than 
holding Of a test to judge the effi-
ciency of the candidate. Certain 
norms were, therefore, evolved by the 
Delhi Police to ensure that promotiolUll 
arc fair. There is no proposal f a can-
cel the promotion list. 

Issue of passport to Shri K. K, Birla 

4174. SHRI HUKMDEO NARAIN 
YADAV: Will the Minister of HOME 
AFFAIRS be pleased to state; 

(a) whether a recommendatiol1 that 
Shri K. K. Birla be not issued pass-
port for going abroad was made to 
the Ministry of External Affairs; 

(b) if so, when and the date on 
which the passport was issued; dnd 

(c) whether C.B.I. was investigat-
ing the case in connection with sou-
venir even before the issue of the 
passport? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI DHANIK LAL MANDAL): 
(a) and (b). Shri K K. Birla waa 
issued a passport on 7th June 1975, 
and was further issued additianal 
pasaport booklets on 4th June, 1976, 
18th April 1977 and 26th June, 1978. 

(c) No, Sir. 




